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Hon.Mr.Justice U.C.Srixrastava',\f,c,

15/3/93, |
Hon tr. K. Obayye. AL, i
Learncd Counsel for the respondents

apresred and stated that he has cppeared
in similar matter and rocuosteb for

grant of time to file Counter. There

appears to be no justificetion for

allowing time to file courrter&fboceusc

similar mat<¢or has alrcady betn disrosed

of by this Tribunel vide No, 83/S3 &t.12-3-93

in the case of Sanjeev,Shamg% &Cs. Vs.U.1.C.&Cs.

This case is 2lso decided im,‘f'torms of
the above judgemont., Judgemént has baoh

i

éictated in the open Court. | W
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